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3121 .. SHRI RA.M LAL RAHI: Will 
the I4inister of LABOUR be pleased 
to state: 

(a) whether the New Delhi Trade 
Employees' Association (Reid.) has 
lubmitted a memorandum in March, 
1180, demanding certain changes in 
the e,.:istin, Delhi Shops and Estab-
llshments Act in order to improve 
their service conditions; 

(b) if so, the reaction "f Govern-
ment thereto: 

(c) the total number of employees 
llkely to be benefited in case the 
demands are accepted by Government; 
and 

(d) if not, by what time G<l vern-
ment propose tel take a final dE'dsion 
in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHR! 
T. ANJIAH): (a) to (d) No such 
memorandum has been received by 
the Ministry of Labour. Government 
CYf India, nOr has the Delhi Adminis-
tration, which is concerned with the 
implementation of the Delhi Shops 
and Establishments Act, received any 
such memorandum. However it , 
appears that a Resolution passed in 
the Annual General Meeting of the 
Association contains certain demands 
regarding increase in salaries of em· 
ployees, linkage of dearness allow· 
an,"e with cost of living index, etc. 
These demands can be appropriately 
considered only if industrial disputes 
are raised under the Industrial Dis-
putes Act. Some of the other demands 
involve amendment of varioUs labour 
Jaws which cannot be considered in 
isolation for Delhi alone and an 
overall view h~ to be taken atter 
consultin, all concerned. 

ZObal TftdJlIDc SehOOi, Dhallbed 

3722. SHltl A. K. ROY: Will the 
MiniRr "f RAILWAl'S: be pleued 
to state: 

(a) the detaila of Railway V1a1lance 
caS.e a,ainst Zonal Trainin, Schoo]. 
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Eastern Railway, BhuU Dhanbad re-
aarding leakiDti out of the questlO1l 
papers for passing the trainees by m. 
tal ,-ratification since January, 1979 
to December, 1979; and 

(b) tb. action tU4tn by Govern-
ment vgalnst the concerned persons? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) only one com-
plaint was received from the Zonal 
TrainIng School Teaching Staff AsSO-
ciation, Dhanbad containing, inter-alia, 
allegations of extractio not Inoney 
from the trainees, and leakage of 
question paperc;. 

(b) The complaint is under investi-
gation. During investigation, it was 
found that there were certain lacunae 
in the procedure of conducting the 
examinations. Suitable procedure 
order defining the system of conduct-
ing examinatio:ls at th~,-Zonal Train-
ing School was 'framed and imple-
mented. In regard to -leakage of 
question papers and extraction of 
money from the trainees action would 
be taken based on the findings when 
the investigation is completed. 

SWeden's contribution for sterlIbJatlOll 
Pl'OITamme la IncUs 

3723. SHRl MANPHOOL SINGH 
CHAUDHRY: Will the Minister of 
HEALTH be pleased to state: 

(a) wMther it is a fact ~hat Sweden 
had retracted .from Its contribution to 
help steriliGation programme in India; 

(b) if so, the reasons thereof; and 

(c) the reaction of Gcvernment 
tbereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) 
No. There was no contribution or 
ofter of assistance trom S4reden to 
help the sterilisation programme in 
India. Hence the question of retract-
ing from such contribution for this 
purpose dOes not arise. 

(b) and (c) Question dOf!B not arise. 




